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Present: Sh. Aditya Aggarwal Ld. Counsel for Complainant (through VCC over Cisco Webex) 

Inquiry Officer SI Naveen Kumar (through VCC over Cisco Webex) 

Matter is heard through VCC over CISCO Webex Application at 02:06 PM. 

The present case was listed for today vide enbloc dates given due to Covid-19 pandemic. 

As per record, the matter was fixed awaiting impending inq.uiry report and further arguments 

on application u/s 156(3) Cr.PC. 

Yesterday i.e on 08.07.2020, the official on duty namely, Sh. Manoj Kumar (Assistant Ahlmad) 
telephonically contacted the counsel complainant for taking up the present case through VCC 
for today. The Counsel for complainant had tendered his willingness for joining the hearing 
through VCC over Cisco Webex Application. 

Ld. Counsel for Complainant was telephonically informed about the scheduled time of hearing 
through VCC over Cisco Webex, by Sh. Awdhesh Kumar Rai (Reader). 

Hence, the matter is taken up for hearing through VCC in view of Circular No. 6797-
6899/CMM/Central/DR/2020 dated 29.06.2020. 

Case record was sent to the residence of undersigned by the official on duty namely Sh. 
Awdhesh Kumar Rai (Reader), today. 

SI Naveen Kumar has also sent scanned copy of ATR dated 09.07.2020 through email id of this 
court. Same is perused. 

SI Naveen Kumar submits that in compliance of order dated 17.02.2020, the remaining inquiry 
could not be completed due to non-availability of officials in the office of Asst. Commissioner 
Income Tax, on account of Covid-19 pandemic situation. It is further stated that upon 
telephonic contact made with Sh. Satish Jain, Assistant Commissioner I.T, the Inquiry officer was 
informed that said office is now working with 50 percent official strength. 

SI Naveen Kumar submits of having informed by concerned Asst. Commissioner, I.T that the 
information sought vide notice u/s 91 Cr.PC., would be provided in 10 days. 

Some more time is sought for conclusion of inquiry. 
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Ld. Counsel for complainant submits that despite lapse of time period of more than one month 
from date of last order i.e 17.02.2020 till the occurrence of present pandemic situation i.e last 
week of March, 2020, the impending inquiry has not moved an inch forward. 

In view of above circumstances, SI Naveen Kumar is directed to conclude the impending inquiry 
by next date. Also, let notice be issued to ACP concerned through all permissible modes 
including email, directing him to ensure conclusion of impending inquiry and filing report qua 
same on next date. 

Put up for purpose fixed on 10.09.2020. 

Scanned copy of this order is being sent to Sh. Awdhesh Kumar Rai (Reader) through 
whatsapp/email for uploading on .CIS and for necessary compliance. 
Scanned copy of the order be also sent to Computer Branch for uploading on Delhi District 
Court Website. 

~ OR) 
MM-03 (Central), THC, Delhi 

09.07.2020 








